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revised wages. Now, Sir, I can assure him that 
the Government will do everything it can in the 
meanwhile to think of ways and means of 
ensuring that in this industry where there ha3 
been bad history—a bad history of managements 
dragging their feet and challenging the verdicts 
in the courts, we look for some means of 
ensuring that the new, wage rates that would ! be 
arrived at as a result of this... 

SHRI VISWANATHA MENON: Will 
you apply pressure through advertisement 
policy? 

SHRI RAVINDRA VARMA: That is one 
way that has been suggested, and all these 
ways will be considered. Therefore, I would 
say once more to the House that this Bill is 
an essential Bill to ensure expedition in the 
work of the revision of the wages of the 
working journalists and the non-working 
journalists, and I commend the Bill to the 
House. 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): The 
question is: 

"That the Bill further jto amend the 
Working Journalists and Other Newspaper 
Employees (Conditions of Service) and 
Miscellaneous Provisions Act, 1955, as 
passed by the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): Now we 
shall take up clause by clause consideration 
of the Bill. There are no amendments. 

Clauses 2 to 7 were added to the Bill. 

Clause 1, the Enacting Formula, the 
Preamble and the Title were added to 
the Bill. 

"""SHRI  RAVINDRA VARMA:   Sir, I move: 

"That -,he Bill be passed." 

The question was put and the motion was 
adopte'd,. 

2065 LS 

4 /.M. 

The     Merchant     Shipping     (Secout 
Amendment) Bill, 1978. 

THE MINISTER OF STATE II> 
CHARGE OF THE MINISTRY 01 
SHIPPING AND TRANSPOR1 (SHRI 
CHAND RAM): Mr. Vice Chairman, Sir, I 
beg to move: 

"That (the Bill further to ameni the 
Merchant Shipping Act, 1958 as passed by 
the Lok Sabha, b taken into  consideration." 

Sir, while moving this Bill for th 
consideration of the hon. House, may say a 
few words by way o elucidation. This is a 
very small Bi! necessitated by circumstances. 
W are facing a shortage of navigatio officers 
and engineering officers so fa as our 
Merchant Navy is concerne< Sir, the 
Government spends hu£ amounts on the 
training of these Mei chanjt Navy personnel, 
but each ye« we find that there is a brain-
draii there is an exodus of these office] 
finding employment abroad because < higher 
emoluments abroad. This Bi has been 
brought with a view to pr< venting this drain 
of (trained persoi nel. Sir, if we continue to 
allow th drain, then our Merchant Navy w be 
depleted of its skilled officers ai senior 
officers. Therefore, this B has  been brought  
before the Houi 

For the information of the he Members of 
this House, I may say th the present 
shortage on the navigatii side, a$ on the 31st 
March, 1979, w be 1,200; and there is an 
annual reci ring shortage of 140. On ,the eni 
neering side, the backlog, as on 1 31st 
March, 1979, will be 250; and 1 annual 
recurring shortage is 195. A the estimated 
drift per year is 30 ] cent of the total 
number, that is, ab 200 navigation officers 
and 150 on engineering side. 

Sir, with a view to increasing 
number of these officers on the na 
!      gation side  and on the    engineer 
side,  we are taking some steps al 
So when we are able to train m 
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 [Shri Chand Ram] and more officers,  we 
will not have to use this Act. 

Sir, with these words, I beg to move this 
Bill for the kind consideration of this House. 

The question was proposal. 

SHRI SANTOSH KUMAR SAHU 
<Orissa); Mr. Vice-Chaiman) Sir, this Bill, the 
Merchant Shipping (Second Amendment) 
Bill, 1978, has been pending before this 
House for a long time. Sir, any Bill which is 
passed into law must have a social purpose. It 
must not create deadlocks which will create 
something which will not be very much 
helpful for the economic growth in the 
national perspective. 

The hon. Minister has said just now that we 
are having a dearth of marine technical 
personnel. I would like to examine how far 
that position is correct. Sir, any new, law must 
not be framed on ad hoc thought, but after 
taking into consideration socioeconomic 
justice, research and study by experts and 
planning of economic programmes. Without 
these considerations any Bill that we draft for 
a periodic shortage or for an ad hoc 
programme, just on the advice of somebody, 
creates sometimes very many difficulties for 
the younger generation of the country. We 
have with us the Report of the Shipping 
Ministry for 1976-77. And what are the 
provisions for recruitment of seamen? 
Seamen's employment offices were set up at 
Bombay and Calcutta in June 1954 and March 
1955 respectively for regulating the supply of 
seamen for the foreign-going and inland 
shipping. The result of the report m" 1976-77 
was. . . 

SHRI CHAND RAM: Mr. Sahu, this  does  
not  apply  to  seamen. 

SHRI SANTOSH KUMAR SAHU: I know 
it, but generally you have mentioned for one 
type of persons, the navigators. But what is 
envisaged  here  will not  remain  restricted 

only to the navigators. Any certificate 
obtained js a certificate for all other things; it 
is not limited only to this sPec^c purpose, a 
certificate i# a certificate for anything Section 
87B(1) provides— 

"Every citizen of India who obtains, on or 
after the appointed day, a certificate shall be 
liable to serve the Government, or in any 
Indian ship, for such period not extending 
beyond four years from the date on which 
he obtains such certificate or for «,uch 
shorter period as the Central Government 
may, by a general or special order 
published in the Official Gazette, specify." 

Now, this limitation is provided in this Clause 
in this Bill. But the application of this 
limitation will not 

i remain limited only to the navigational officers. 
It will apply to any type of marine personnel; 
marine engineers, other crew, etc. My funda-
mental question is if there is a shortage of 
personnel in iany particular category, this 
limitation should apply only to that category; 
it need not apply to categories where there is 
surplus. In both the reports, that is, for 1976-
77 and 1977-78, it is mentioned that on the 
registers of the   Seamen's 

I     Employment Registration Offices therp. 
i are certain categories of jobs like trainees where 

the people are in surplus. In those cases, if we 
restrict their movement, if we extend this 
limitation to all typs of seamen who are 
trained in different branches of marine 
engineering, -in the different branchea of the 
mercantile navigation, but to whom we cannot 
provide employment within this country, then 
it will create a deadlock and put those people 
in difficulty. 

Then the honourable Minister referred to 
braindrain theory. This brain-drain theory is 
noit confined only to shipping sector. It ig 
prevalent in other branches of <scien.ce and 
technology also.    We have to   be proud 

http://scien.ce/
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of the fact that India is the third largest country,  
next only to USA and USSR, which has the largest 
number of technical personnel in the    world 
today.    We have a very large num-r    her of 
technical    personnel  in     this country.    But 
unfortunately we have lie money on training these 
technical in this country.   We have spent public 
money or training these technical people.   We 
should be proud that our technical personnel  are  
acclaimed as the best trained, whether they work 
inside the  country or    outside     the country.    
So, you cannot look at this problem with this 
brain-drain theory. It is not confined only to this 
branch of learning.    We know in our country there 
were many trained    physicists and scientists who 
had gone to the USA and    other    countries.    Dr. 
Khorana  and  many other top scientists went to    
America    and    settled there,     so  this  brain-
drain   is     not limited to the searnen alone.    It 
ex-tendg  to other  scientific   and technical 
personnel.   Therefore, my point is this  JS  a  
piecemeal  legislation     and although it is meant 
to restrict a particular branch of    trained   
personnel will not remain limited to that branch 
alone.    I know the intentions of the honourable 
Minister and I agree with him but we cannot close 
our eyes to the realities of    life.    Those trainees 
who have received training in different branches of 
engineering and who have no scope or prospects 
of getting employed within the country,  should not 
be prevented from seeking their opportunities    
elsewhere    and     they should not be  bound by 
this 4-year restriction.    Four years    period is  a 
very valuable period.    In    this    Bill you are 
saying, "... shall be liable to serve the Government, 
or in    any Indian  ship  for such period  not ex-
tending beyond four years from    the date on 
which he obtains such certificate  or for  such  
shorter period  as the   Central   Government  may,   
by   a general or special order published in the 
Official Gazette, specify".   We are thus   saying  
that  he   must  serve   in this country for four 
years.    Sir, you 

know about the medical profession. When a 
man passes his MBBS examination, the 
Government has said toy law that he must serve 
as an internee hi a hospital for sometime, for 
one year. He must be an internee in some 
hospital. Will you not make a similar 
provision here also? Sir, it is necessary that 
those Indians who are trained with the help of 
the money from the public exchequer and in 
our educational institutions must serve the 
country first I do not deny that. But, Sir, when 
a young man goes and gets a certificate after a 
long period of training, he must get a 
guarantee of job m this country. But they have 
no job. They are not like the inter-nees in the 
hospitals. There they get emoluments during 
the house man-ship. So also, when these 
persons get their job guarantee some 
allowance must be given by the Government 
till they are suitably employed. Otherwise, Sir, 
without this „sort of to these provision, thia 
will hif hard the younger generation which gets 
training in this branch. Then, Sir, there is a 
provision here under section 87B which says: 

"Notwithstanding anything contained in 
sub-section (1) Or subsection (2), a citizen 
of India who has obtained, on or after the 
appointed day, two 0r more certificates 
shall not be liable to serve under the 
Government or in any Indian ship for any 
period or periods exceeding, or, as the case 
may Be, exceeding in the aggregate, seven 
years

Now, there is another question which arises 
here: Many of our young men who have been 
trained here have gone abroad and have been 
getting good jobs outside the country or in 
foreign ships. Now, Sir, they come here for 
the examination for a second time and when 
they get a certificate, we have now made it 
compulsory that they have to serve for 7 yeara 
or four years in the minimum. Now they have 
to leave their jobs.    They 
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were at a greater advantage when they were 
serving and they have done yeoman's service. 
But when they come back they are deprived of 
their jobs and they have to search for a job 
and there is no guarantee that they would get a 
Job. That sense 0f security is not there and in 
order to ensure that, the Government must 
come forward with a foolproof Bill which 
should ensure that they are n°t, these people 
who come here, are not kept like this for four 
years or so eompulsorily. When these people 
come back and when they appear at the 
examinationa and get the certificates for a 
second time, they should immediately be 
absorbed here in India. But there is no 
provision here to that effect. Then, Sir, I conie 
to clause 87 C. (Time bell rings). I am 
speaking on the Bill only, Sir, and not on any 
other subject. Sir, in clause 87C, in the last 
one or two lines, it has been stated: 

"... and if the Director-General is 
satisfied that the grounds stated in the 
application justify the exemption sought 
for, he shall, by order, exempt such person 
from the requirements of those sub-sec-
tions." 

This is the provision now. It has been said, "if 
the Director-General is satisfied . . .". 
Satisfaction of what? To the effect that he 
does not get employment within six months? 
Should it not be s°> Sir. He should not be at 
the mercy of anybody. After securing the 
certificate if the man applies a'nd within six 
months he is not employed, if he gets employ-
ment later, he should be exempted. This 
should be the reasonable conclusion. We 
should not keep this matter hanging for a long 
time. Then, there is another clause i'n the Bill 
under which, if the Director-General refuses 
to grant an exemption applied for, the 
applicant may prefer an appeal against the 
refusal to the Government within 30 days of 
the receipt of the order of the Director- 

General. But here it has 'not been mentioned 
as t0 whom he should file the appeal. "Central 
Government" meana the Secretary to the 
Government in the Ministry or the Minister or 
some other authority? This has 'not been 
defined jn the Bill. This will become quite 
vague. Unlesa you say-it specifically, it will be 
very vague because "Central Government" ig a 
very big thing. He is a young man and he has 
got the certificate for the job and he is refused 
an exemption. To whom shall he apply? This 
will have no meaning unless you make it clear. 
To whom will he address the appeal? It should 
be made clear so that he can make an appeal 
and get that exemption. Sir, I would iike to 
mention another thi'ng. Here is the "Maritime 
News" dated 3-2-1979. Sir, this is very 
important, -it' says that the Government haa 
taken a decision not to make any further ac-
quisition of modern ships during the year 
1979-80 in view of the crisis facing the 
shipping industry. It is not that the shipping 
industry has not a great scope for development 
so that we can appoint all these personnel. We 
can have some limitation like this for one 
category of service and make a discriminatory 
law and the same restriction should not apply 
to others. Otherwise, there will be difficulties. 
Sir, the cadets who are undergoing training in 
the different institutes have lodged a protest 
and they have gone on strike also and you 
should absorb them. But the Government has 
failed to absorb them and to appraise the 
whole situation, particularly the situation 
faced by the shipping industry (Time.bell 
rings). Sir, in India, the shipping industry is 
facing a crisis and in this very same news item 
it has been said that the ship-owners are 
suffering because the Government grants have 
not reached them till the first week of March 
and they are daily suffering and the situation 
is very much dangerous.    Sir, it is very good, 
but at 
the same time we must have    some 
sort of perspective planning to deve- 

Eill, 1978 



 
265        Merchant Shipping [5 MAR. 1979] \(Second  Amdt.) 266 

lop inland shipping as in other countries, who 
have developed inland shipping—connecting 
the Ganges with Godavari,   and  so  on,  so   
that    our 

 trade can grow. Take the case of Chicago in 
U.S.A. Moscow itself is also connected by 
ships because they have developed it, because 
they know that shipping is the most 
economical 

 and cheapest way of transport. But in our 
country today, shipping industry ig under a 
gloom. We are not goi'ng in for more shipping 
facilities in the coming year . . . Time bell 
rings). We should see that the trained 
personnel do not go elsewhere. I humbly 
submit that if the Government is sincere that 
once they get trained, they must be appointed 
somewhere; they should be restrained from 
going anywhere else. They must be given 
certain living allowance, so that their 
suffering does not continue. 

Thank you, Sir. 
SHRI  HAREKRUSHNA MALLICK: 

<Orissa):  I rise to  support the    Bill ag my hon. 
friend who preceded me has already  done.    He 
has said that we   should   develop   inland     
shipping and all that, because shipping is the best 
method  of  carrying    goods.    In this regard I 
have to say iSfat India has  got  so  much  
personnel    in     all branches,  including  
warships,  and  so on.    As  my  hon^  friend has  
already stated,   "Brain   drain"   is  hitting    us 
hard.    He has himself said that    Dr. Khorana  
left  this   coimtry   and     he went to  another  
country.    Similarly, thousands of people  are 
leaving this country.    Not  only technocrats,     
but the  labourers  are  also  going    'away 
because of some sort of mismanagement in this 
country for the last two or  three  decades.    Now,    
time    has come when we  should  organise     all 
our sectors so that our own men can get work  in  
our  own  country     and    work with  honour  and  
develop  our own motherland.    I need not 
remind painfully   now    Indians    have   been 
thrown away from different countries like Burma, 
Uganda, and so on.   Also, the recent tests in 
England have sadly 

assaulted our prestige in foreign countries.    
Therefore in  any  platform of life, we should 
see that our men are really manning our 
country.    In this context I am reminded of o'ne 
thing when  the    intellectuals    flew    away 
from  the University    of    Alexandria and  
they  spread  out to Europe  and there     was      
"Renaissance"      which brought about a big   
revolution    i.e. the  "Industrial Revolution". 
All progress has been due to them. We should 
therefore,   see  that the  intelligentsia. which  
are so  numerous,  do    nourish in our own 
country.   I am really glad that  the  Minister  of    
Shipping    has started piloting  here   this  Bill,    
and while, piloting this Bill he has made it  an  
obligation for  those  who    are trained in any 
Branch may be required to serve in any capacity 
for four years for  which  they     are     trained. 
This is almost an assurance for them t0 get 
employment.    Therefore, there is no difficulty.    
We have also    said that in case   there is   
scope in    the United Nations    or in    some     
other friendly country,  and we have    surplus 
number, they can go there.    In this context, I    
need not    emphasise that merchant  shipping is 
the     most beneficial thing and we should   
make use    of    it    more    and    more.      We 
should  develop  inland    shipping     in the  
Ganges,    Godavari   etc.   and     by 
connecting the Godavari,    the Ganga and all 
that.    Now we have also big trawlers  for  
deep-sea fishing.     There also we can employ 
a lot  of people. Therefore,  we  should  explore    
ways and means to employ the cadres engaged   
in   shipping.     That   will     also bring     some  
fortune to  our country. In this connection,    
Sir,  I    want    to stress  one  more  point.     
We     should create   more    facilities   for     
training different  personnel not   only  just   in 
one place like Bombay but we should also  
spread  our tentacles in     places like Paradeep, 
Vizag and some other smaller ports so that 
there may not be concentration  in  only one     
place like Bombay.    We can    have    better 
planning because our sea-coast is very vast.    
And,  Sir,  every year, we  are 
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having devastating floods in our country. 
These people who are trained pi shipping can 
also be used to ma,n big boats, etc. during the 
flood crisis, and they can also be of great help 
in the matter of relief and all that. Therefore, 
Sir, while we are thinking of the scope of 
shipping, we should also see how best we can 
utilise more and more talent in different 
avenues of shipping services. 

With these words, Sir, I support this Bill.    
Thank you. 

SHRI KRISHNA NAND JOSHI 
(Uttar Pradesh): Mr. Vice-Chairman, 
Sir, as has been pointed out by the 
hon. Minister, this amendment has 
been brought forward for a limited 
purpose.
 
I 

At the outset. Sir, I may recall that the hon. 
Minister while introducing the First Merchant 
Shipping Amendment Bill, 1978, said that a 
comprehensive Bill would be brought forward 
amending the Merchant Shipping Act, 1958. 
Sir, this is rather an old Act and the 
technological advancement all the world 
"over requires that a comprehensive Bill 
should be brought forward forthwith. 

Sir, as has been pointed out earlier, this 
present Amendment Bill has been brought 
forward for a limited purpose. It is stated in 
the Statement of Objects and Reasons "with a 
view to increasing the availability of trai'ned 
Merchant Navy personnel for employment on 
Indian ships, shore-based establishments, etc., 
it is proposed to cast obligation 0n the holders 
of Certificate of Competency and other 
certificates under the Merchant Shipping Act, 
1958, t° serve for a certain, minimum period 
on Indian ships, ports and other esta-
blishments". So, this prevents the officers 
working in the field of~Mer-chant shipping 
from going abroad, as an hon. Member was 
referring to the brain-drain in respect of 
trained personnel. 

Sir, I want to draw the attention 
of the hon. Minister t0 one aspect. 
Presently, the sources of recruitment 
of Marine personnel are: training 
ship 'Rajcndra' for Deck officers: 
Shipping Corporation of India and 
other shipping companies; direct 
Cadet recruitments; and ex-Naval 
personnel. And on the engineering 
side,       the       sources       are: the 
Directorate of Marine Engineering Training; 
Mechanical Engineering graduates from 
different universities; and retired Naval 
personnel. Ini regard to trained navigating 
personnel, 'Rajendra' has 200 Cadets ©very 
year; there are about 125 direct Cadet recruits 
in all the shipping companies including the 
Shipping Corporation; and there are the ex-
Naval personnel of about 40 or 50. On the 
engineering side, there are about 100 cadets 
every year from the Directorate of Marine 
Engineeri'ng Training; about 200 graduate 
engineers, and about 75 to 100 retired Naval 
personnel. So,. from this, it wil] be seen, Sir, 
that the number of person'nel trained every 
year is very limited. There is a need to increase 
the number of trained personnel by having 
training facilities in various regions of the 
country. At the present state of the personnel 
training and recruitment we have already 
reached a stage where certain categories are 
becoming excess to the requirements. Today 
there are a least 150 Graduate Engineers with 
marine orientation, i.e., with Part 'A' of 2nd 
Class Certificate * waiting to join jobs as 
Junior Engineers. Added to this one will be the 
DMET Cadet and retired  Naval  personnel. 

This will indicate that even today we are in 
fact hard pressed to find* suitable jobs for our 
marine going personnel. This situation will be-
come very difficult with the passage of time 
with the present conditions ill the shipping 
industry. As we all know tho Indian shipping 
industry is facing a crisis because of the d04^ 
strikes and congestion in ports. The hon.   
Minister   said   some   time      ago 
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that the loss incurred came to about Rs. 100 
crores because of congestion in varioug ports. 
With the passing of the present Amending 
Bill, we will not only create a situation where 
Marine personnel will be discriminated 
against the other sections of the society, but 
will also create a situation whereby qualified 
personnel will be rendered surplus and 
unemployed. 

Presently, our engineers and nauti- 
cals have established for themselves 
as good name in the international 
shipping and are abreast of the 
technological     developments. Any 
restrictions on their employment now will 
only force them to be out of touch with the 
development and remove the jobs-satisfaction 
incentive. 

Sir. I may draw your attention to the 
reaction of Maritime Union of India about 
"this amendment. I am informed that the 
Maritime Union of India had threatened to go 
on strike if the proposed amendment was 
given effect to. I am further informed that the 
Union has been approached to allow the Bill 
to be passed and the Government have 
promised that the actual implementation of 
the Bill will virtually be shelved by delaying 
the framing of rules and procedures, etc. If it 
is so, then why is the Government standing on 
prestige and keen to pass this Bill at this 
stage. Why should it not be withdrawn? From 
all aspects, this is the most in-opportune time 
for this amendment. On the other hand, the 
Government should improve the service con-
ditions of the Merchant Navy personnel so 
that they may not be getting any advantages 
on leaving this country. The gap in their pay 
here and foreign shipping lines should be 
minimised. Relief in income-tax and other 
benefits should be given to them. If they have 
these benefits, why should they join foreign 
ahipping lines, leaving their own country? 
Therefore, Sir, I suggest that the hon. Minister 
should withdraw the Bill. 

SHRI VISWANATHA MENON 
(Kerala): Mr. Vice-Chairman, Sir, 1 
begin from where my hon. friend has 
left. I request the hon. Minister to 
withdraw this Bill and bring 
forth a comprehensive Bill safe 
guarding the benefits of the 
Indian      seamen. Sir,      he ' has 
brought forth piecemeal legislation IT order to 
restrict people from the Indian shipping 
services going to other services. Before doing 
thatt let the Minister put his hand on his heart 
and say whether the seamen in this country 
are being well-treated. Are we doing it? From 
my own part of the country, I must have sent 
to him hundreds of letters on behalf of the 
Forward Seamen's Union complaining about 
the bad treatment in the shipping  industry. 

SHRI CHAND RAM: Only for re-
cognition. 

SHRI VISWANATHA MENON: Not only 
recognition. I have written hundreds of letters 
about these things also. You may have 
recognised the National Seamen's Union; I 
am not bothered about it. But have you con-
sulted the National Seamen's Union about this 
Amendment? When you are going to restrict 
an individual from doing anything and you 
are keeping him for four years, at least you 
should give such benefits so that the person 
may continue. But here the seamen are treated 
like slaves. There is no security of job for 
them. Even on the question of their provident 
fund, even on the question of their gratuity, 
they have to go to each and every officer in 
the Maritime House. This is the position and 
1 have to write to the Minister everyday. By 
bringing forward this kind of a piecemeal 
legislation and getting it passed, the Minister 
actually is nol helping the seamen. He is 
helping the tycoong in the shipping industrj 
who want to exploit the seamen and keep 
them as slaves. Sir, in the foreign countries 
the seamen are getting better salaries but our 
seamer are not allowed to go and they art 
restricted for a period of four years 



 
271        Merchant Shipping [RAJYA SABHA] (Second Amdt.)        272 

[Shri Viswanatha MenonJ 
and are to be kept here as slaves. This is what 
I understand from the Bill. This is a clear case 
of discrimination. Many technical personnel 
like the doctors, engineers and others are 
allowed to go but you are putting a restriction 
in regard to the seamen. 
Sir, the conditions of service on the ships are 
terrible and horrible.   I have written at  least 
half a dozen letters to the Minister  on  the     
question of water facilities.    Even water is    
not being provided to them and they are being 
treated like slaves.   My humble submission   to  
the  Minister  is—since he is new to this 
industry—let    him consult these unions and 
bring about a comprehensive Bill and let the 
conditions   of  service  be   improved   and 
made attractive so that the    seamen need  not   
go  outside.    Bringing  forward this  type  of  
legislation is  only inviting a disruption  in  the 
industry I will not be surprised if the seamen 
oppose such kind of restriction.    The cadets  
are already on    the     revolt. Many people are 
not aware    of  the conditions  of service  of the  
seamen. By passing this type of Bill and put-
ting such restrictions,  what   are you going  to 
gain?    The only  gain  that will come out of it 
will be to the private sector in the shipping    
industry and not to the Shipping Corporation. 
Actually, the private sector is    dominating the 
shipping industry and they will be benefited 
and they will treat the seamen fei whatever    
way    they like.   I, therefore, humbly request 
the hon.  Minister to withdraw this    Bill and 
bring about a comprehensive Bill in which the 
security of job and such other matters should 
be assured. Here you have provided nothing.   
For four years, the seamen will have to work as  
slaves.    The Merchant     Shipping Act of 
1958 is actually a snag and it is not at all 
serving the purpose of the seamen.   So my 
submission is for a comprehensive Bill to be   
brought about and the hon. Minister    should 
consult the unions, whether it is the National   
Seamen's Union     which  is Tecognised or 
whether it is the unrecognised union.   This 
kind of a piece- 

meal legislation would only create industrial 
unrest in the Shipping industry. 

SHRIMATI LEELA DAMODARA 
MENON (Kerala): Sir, I take up from where 
my hon. friend stopped. I request the hon. 
Minister to withdraw this Bill. 

Sir, when we heard that the Merchant Shipping 
Act is going to be amended, we thought that it 
will be a more comprehensive Bill but this only 
seems to be a deterrent Bill. Sir, I come from a 
State from where most of the seamen come. I 
agree when the hon. Minister stated that this is a 
Bill dealing with the officers. But what are the 
types of officers? Now, today, the whole picture 
has changed. New vessels have come. Trawlers 
have come. A vessel even with 25 tonnes comes 
within the purview of this. Who are these second 
mates? They are ordinary seamen who are being' 
trained in these vessels. Sir, I come from the State 
of Kerala. In those days, kala pani was not consi-
dered a good thing for the Hindus to go over. 
Therefore, the then ruler of that State, the 
Zamorin of Calicut, said that one person from 
every Hindu family should be a Muslim. This 
was meant to enable people to get maritime 
training so that this training would stand them in 
good stead. In that coast, foreign invaders were 
defeated. We have such a glorious past of Indian 
seamen. Now, I think, it is time to see what is 
happening to them. I agree with the hon. Member 
who just spoke in regard to the State of our 
personnel in the shipping companies today. 
Recently, a ship in Cochin was abandoned by the 
owner and the entire crew of the ship had to be 
without water, without light, without food and 
without any sort of protection and I do not know 
how many telegrams, telex messages and so on 
were sent from various quarters to see that some 
help was given to them. The hon. Minister has 
said that this Bill is meant to see that the per-
sonnel trained in India are retained )    in India.    
On the one hand, we say 
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that we must have new avenues of 
employment for our young people. I would 
like to ask: What is the state of affairs and 
what is the number of applications in Bombay 
and Calcutta for entry into the various 
training programmes of the shipping industry. 
I think, only a very small percentage is taken 
by the Rajendra and various 

1 other training programmes. There had been 
before a training programme where second 
mates and others are trained in the shipping 
vessel itself. Sir, these people were working 
to their bone. Still they are being given 
training. It is not as if they are being trained 
for nothing. They give their blood and  sweat  
for    this    training. 

' Therefore, instead of preventing these people 
from going abroad and taking up employment 
there, why should we not increase the training 
facilities so that it would fit in with the 
present needs? I think, our shipping' industry 
is growing. I disagree with those hon. 
Members who have said that it is stagnating. 
We should have more trawlers more shipping 
companies and more ships in this country. 
Otherwise, what will happen to our ship 
building yards? The ships coming from our 
ship building yards will have to be utilised in 
some way. Why should w,e not train our 
young men so that they are able to take up 
these jobs? 

I would also like to take this opportunity to 
mention about the state of our ships today. 
Today, many of our young men would like to 
remain near their homes. They do not want to 
go abroad. But when they go abroad, they do 
so not only because higher wages are paid t0 
them by other shipping companies. They also 
go because, sometimes, they are very unhappy 
in their own set-up. The hon. Member who 
spoke just now said that they are working like 
slaves. I do not know what is happening in 
other parts of the world, in reg'ard to the 
personnel working in the ships. But I know 
one thing. The maintenance of our ships is not 
very good. I would ask the hon. Minister:    
Why should   our 

ships have to want for months   and months for 
some parts that need to be replaced so that the 
ships do not have to stop suddenly in the middle 
of the voyage on the high seas because 
something had gone wrong  or the requisition 
for some parts which had been sent seven or 
nine months ago had not been complied with. 
The maintenance of our ships is very bad. I do 
not blame the Shipping Corporation for this 
because they have a very elaborate system of 
dealing with such questions.    But why do you   
blame these people when they want to get rid of 
such an environment and take up. new avenues 
of employment? Sir, I don't think they are doing 
a very unpatriotic thing.   When we can have 
the   (facilities   of   training   there   and these 
boys go outside and make way for the other 
people to take up their places, why shouldn't it 
be allowed? Why can't we make arrangements 
for this?    Originally, I understand, there had 
been schemes where cadets  had been taken up 
for three months pre-sea   training  and  put  on 
board seagoing vessels to complete their train-
ing.  They automatically get     trained and they 
can sit for the examination and  they   can  be  
accepted  there.    1 have  a feeling that  this  is   
a     very short-sighted amendment.    I am put-
ting it in a very mild way because 1 do not call 
it the jealousy of any particular people for some 
of these people going abroad and getting 
money. I would like to point out that. When 
these boys earn money  abroad, they send it 
back in foreign exchange  to our country so that 
we need not shed crocodile   tears   about   
training   them because they sen£l back to the 
country much more than they have taken.    I 
think some people are jealous of these people 
getting some money.   So I request the hon. 
Minister to reconsider this aspect and instead of 
bringing this amendment, I could have 
understood if this had been brought in as a part 
of  a   comprehensive   amendment     to the 
Shipping Act.   It must be agreed that the 
Shipping Act has been a sort of hang-over of 
the British    regime and We have not made 
many changes 
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[Shrimati Leela Damodera Menon] because we had 
not much experience of Shipping. I could have 
understood if we had taken this up as a part of the 
bigger scheme for training instead of just for 
preventing a few people from taking up jobs outside. 
From the layman's point of view, it looks as if this is 
a very very short-sighted policy and also a vindictive 
policy. 1 am sure the hon. Minister did not mean that 
and, therefore, without casting aspersions on the 
people who go abroad rOT jobs—not only to better 
their lot but also to better the economic situation of 
the country I would request tile hon. Minister to 
withdraw this Bill and bring in a more com-
prehensive and good Bill so that this House could 
accept it. I would request the House to reject the Bill 
if the hon. Minister does not withdraw it.    Thank 
you. 
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SHRI CHAND RAM: Sir, I am 
thankful to those hon. Members who have 
supported the Bill. I am also thankful to 
those hon. Members who have asked me 
to withdraw the Bill and have offered 
some valuable suggestions and arguments 
in support of their ascertion that I should 
withdraw the Bill. 

Sir, the main purpose of bringing this 
Bill before this august House is that we 
want to prevent brain-drain for a certain 
limited period. Sir, we are not imposing 
unreasonable restrictions: we are only 
limiting their exodus for a period of four 
years in the case of those persons having 
one certificate, and if a person has more 
than one certificate, then we are 
providing for preventing him from going 
abroad for about seven years. And there 
also we have laid down a provision in the 
Act that in some hard cases or in some 
cases where the U.N.O. or other agencies 
require their services, and we have 
authorised the Director General of 
Shipping, to exempt those persons from 
the provisions of this Bill. 

Sir, one charge that Mr. Viswana-tha 
Menon has made is that the Slapping 
industry is dominated by private 
enterprise. Sir, thi3 is not so. Presen- 

tly, 54 per cent of the total tonnage of the 
country is owned by the shipping 
Corporation of India or the Moghul 
Lineg which are public sector 
companies. 

Sir, I would read out the figures 
of shortage being faced by the major 
ports in the country. The marine 
personnel shortage faced by the 
Bombay Port is 13; Madras, 9; 
Marmagoa, 9; Vishakhapatnam, 9; 
Cochin, 5_ Kandla 5; Paradip 3; Cal 
cutta 32; the total shortage on the 
Ports itself is 85. So, you can see 
that not only the Moghul lines but 
also the Ports and other shore estab 
lishments are feeling the shortage of 
marine personnel. Sir, this is, as I 
said, a Bill aimed at instilling a sense 
of patriotism in those on 
5 P.M. whom public funds are spent. 
As      I     said, we     are 
spending huge amounts on the training of 
these marine personnel. I have also said 
that there is not a single person now 
unemployed who is a trained, personnel, 
whether on the navigation side or on the 
engineering side, at least to my 
knowledge. Sir, Mr. Kolah, the leader of 
the Mari time Union, met me and he 
wrote to me also. I asked him to supply 
me a list of those persons who are 
unemployed at the moment. Sir, he has 
not been able to give me tre name of a 
single person who is unemployed. I have 
also received certain complaints from the 
National Seamen's Union. Now they have 
also joined in protesting against this Bill. 
But_ Sir, may I clarify—I have in fact, 
clarified while Mr. Sahu was speaking—
that this Bill does not apply to seamen? 
This does not apply to seamen. This will 
apply only to those certificate-holders 
who will get certificates under section 78 
of the Act. And section 78 says: "a cer-
tificate of competency shall be granted in 
accordance with this Act for each of the 
following categories, namely .... "They 
have been listed They are not concerned 
with seamen as such. And we have alsc 
taken care to see that this Bill i: not made 
applicable    retrospectively 
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It will be applicable prospectively only, only 
to those persons who will be trained in future. 
So, we have tried to see that no hardship is 
caused to any person. Sir, as I said, we are 
also taking steps... 

SHRI KRISHNA NAND JOSHI: Have the 
Martime Union given you a memorandum? 

SHRI CHAND RAM: I did receive. Mr. 
Kolah, General Secretary of the Union, did 
meet me and he put forward certain 
suggestions. And that is why I told him if he 
could supply the name of even one person 
who is unemployed, we would make provision 
for giving him employment. Sir, we are, in 
fact facing a shortage, shortage to the extent of 
1,200 at present; and there is an exodus of 
about 200 per year on the side of navigation 
and about 150 on the side of engineering. Sir, 
as I said, we are taking steps to increase the 
intake of the trainees also. " Already we have 
doubled the number of trainees on the ship 
Rajendra. There were annually 125 persons 
taken for training on the ship Rajendra. Now 
we have increased it to 250. We have also 
reduced the period of training from two years 
to one year. We have also, on the engineering 
side, increased the intake to 320 per year. I 
had a meeting with the Director-General of 
Shipping and other interests to see whether 
this increase could he further augmented. And 
I am taking steps to see that either we are able 
to establish a shore-based academy or we are 
able to acquire a new ship for training. Sir, I 
have also asked the Shipping Corporation of 
India and other shipping companies to see that 
there is some increase in the direct entry 
Cadets. There is going to be a ship-by-ship 
assessment, and I hope to increase the in-take 
even in the case of direct entry Cadets. The 
Shipping Corporation of India, I think, will be 
able to recruit this year 600 cadets in place of 
150. On the engineering side also, 320 
engineers, in place  of 

100, will be trained. So it is not that we are not 
trying to get the number of trainee3 increased. 
We are going to, but it will take time, this 
training will take time; it will take two or three 
years more to meet the shortage. It is only to 
meet that this Bill has been brought. Then, Mr. 
Menon, Mr. Joshi and other friends have 
raised certain questions. I assure them that I 
am proposing to bring forward a consolidated 
and comprehensive Bill very shortly. But that 
will take some time. We will certainly consult 
the Seamen's Union also and I can assure the 
House that so far as welfare of the seamen is 
concerned, I am proposing to call a meeting of 
the various interests concerned shortly and we 
will see that the seamen are not discriminated 
against and that they are treated properly. Mr. 
Menon referred to a certain strike in the 
DMET, Calcutta. That was not because of any 
real problem. They are just trainees. They 
were agitating for some local demands; for 
example, that they will not be amenable to the 
discipline of the Director, that they should be 
permitted to go outside like other students. 
These are very petty local demands. I can 
assure the honourable House that I am keen 
that no hardship is. caused to any person. I 
hope this House will be good enough to pass 
this Bill. 

SHRI N. P. CHENGALRAYA NAIDU 
(Andhra Pradesh): Sir, I want to ask just one 
clarification. If I employ one person in my 
farm and also advance him money and gert; an 
agreement, it comes under bonded labour. But 
if the Government takes an agreement for four 
years and seven years, does it not come under  
bonded  labour? 

SHRI CHAND RAM: Sir, much has been 
made that these doctors and engineers are not 
amenable, that no restriction can be placed 
upon them. I have with me here the National 
Service Act, 1972. This was passed in 1972. 
This Act is specifically applicable to doctors, 
engineers        and 
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others who can do some kind of social service. 
This is calied the National Service Act, 1972. 
All these restrictions are there. But these 
restrictions do not cover the DMET and 
navigation cadets. And there-r fore, this Bill has 
been brought. SHRI HAREKRUSHNA 
MALLICK: Will the honourable Minister look 
at Paradip and the demand for a shipyard, for a 
shipbuilding yard, there? 
„— THE VICE-CHAIRMAN (SHRI 

ARVIND GANESH KULKARNI): This Bill 
is for seamen. Where is Paradip in this? 

Now, the question is— 
"That the Bill further to amend the 

Merchant Shipping Act, 1958, as passed by 
the Lok Sabha, be taken into consideration. 

The Motion was adopted. 
THE VICE-CHAIRMAN (SHRI ARVIND 

GANESH KULKARNI): Now we shall take 
up the Clause-by-Clause consideration  of  the  
Bill. 
Clause 2: Insertion of new Part VIA. 

SHRI CHAND RAM:  Sir, I move— 
4. "That at page 1, line 13, for the words, 
brackets and figure (Second Amendment) 
Act, 1978, the words, brackets and figure 
'(Amendment) Act, 1979" be substituted. The 
question, was put and the motion was 
adopted. 

THE  VICE-CHAIRMAN (SHRI 
ARVIND     GANESH     KULKARNI); The 
question is: 

"That clause 2 as amended, stand part of 
the Bill." 

The motion was adopted. Clause 2,. as 
amended was added to the Bill. 

Clause 3 was added to the Bill. 

Clause  1—Short title 

SHRI CHAND RAM:   Sir, I beg to rmove: 

2. "That at page 1, line 3, the word 
'second' be omitted." 

 
 
 
3. "That at page 1, line 4,. for the figure 
'1978', the figure '1979' be substituted." 

The  questions were  put     and  the 
motions were adopted. 

THE      VICE-CHAIRMAN      (SHRI 
ARVIND    GANESH      KULKARNI) : the 
question is: 

"That Clause 1, as ameded, stand part of 
the Bill." 

The Motion was adopted. 
Clause 1, as amended, was added to 
the Bill. 
Enacting Formula 

SHRI  CHAND   RAM:     Sir,   I  beg 
to move; 
1. "That at page 1, line 1, for   the word 
'Twenty-ninth', the word 'thirtieth' be 
substituted. The  question was  put  and the  
motion was adopted. 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): The  
question is: 

"That the Enacting Formula,    as 
amended, stand part of the Bill." 
The motion was adopted. 
The Enacting Formula, as amended, 
was added to the Bill. 
The Title was added to the Bill. 

SHRI CHAND RAM:   Sir, I beg to move: 
"That the Bill, as amended, be passed. 

The question was put and the motion was 
adopted. 

THE  VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): Now, the 
half-an-hour discussion. Shri S. W. Dhabe. 
Not here. Shri J. P. Mathur. Not here. 
Shrimati Ambika Soni. Not here. Shri . Not 
here. 

The House stands adjourned till 11 A.M.  
tomorrow. 

The House then adjourned at 
twelve minutes past five of the clock 
till eleven of the clock on Tuesday, 
the 6th March, 1979. 


